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RESOLUTIONS 

I, the Chairman of the Committee on Private Members' Bills and 
Resolutions, having been authorised by the Committee to present the 
Report on their behalf, present this First Report . 

2. The Committee met on 23 July, 1985 for-

I. Examination of the following Constitution (Amendment) Bills 
under Rule 294(I)(a) oJ the Rules of Procedure:-

(1) The Constitution (Amendment) Bill 1985 (Amendment of 
article 248 and Seventh Schedule) by Shrimati Geeta 
Mukherjee. 

(2) The Constitution (Amendment) Bill, 1985 (Amendment of 
articles 94 and 179) by Prof. Narain Chand Parashar. 

(3) The ConstitutIOn (Amendment) Bill, 1985 (Insertion of ne-tv 
article 326A) by Shrimati Geeta Mukherjee. 

(4) The Constitution (Amendment) Bill, 1985 (Insertion of new 
article 48B, etc.) by Shri K. Ramamurthy. 

(5) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 324, etc.) by Shri K. Ramamurthy. 

(6) The Constitution (Amendment) Bill, 1985 (Amendment of 
articles 117 and 207) by Shri Mool Chand Daga. 

(7) The Constitution (Amendment) Bill, 1985 (Insertion of new 
Part XA) by Shri Ananda Pathak. 

(8) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 85, etc.) by Shri N. V. Ratnam. 

(9) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 79,) by Shri N. V. Ratnam. 

(10) The Constitution (Amendment) Bill, 1985 (Insertion Of new 
article 342A) by Shri G. M. Banatwalla. 

II. Classification and allocation of time for discussion of Bills 
(vide Appendix) under clauses (b) and (c) of Rule 294(1) 
of the Rules of Procedul'(,. 

Examination of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the fonowing 
findings as a result of their examination of the Bills:-

Finding:; of the Committee 

(1) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 248 and Seventh Schedule) by Shrimati Geeta 
Mukherjee. 
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The Bill seeks to amend article 248 and the Seventh Schedule to the 
Constitution with a view to transfer the residuary powers from the 
Union List to the State List. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1985 (Amendment of 
a.rticLes 94 and 179) by Prof. Narain Chand Parashar. 

The Bill seeks to amend articles 94 and 179 of the Constitution with 
a view to provide for the continuance in Office of the Deputy Speaker of 
the House of the People or of the Legislative Assembly of a 'State, along-
with the Speaker, when the respective House stands dissolved until im-
mediately before the first meeting of the House after the dissolution. 

After conSidering all aspects of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(3) The Constitution (Amendment) Bill, 1985 (Insertion Of new 
article 326A) by Shrimati Geeta Mukherjee. 

The Bill seeks to amend the Constitution with a view to provide for 
proportional representation in the electi'ons. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be pen:nitted to move for leave to introduce the 
Bill. '. 

(4) The Constitution (Am~ndment) Bill, 1985 (Insertion Of new 
. article 48B. etc.) by Shri K. Ramamurthy. 

The Bill seeks to amend the Constitution with a view to confer on the 
Union Government unrestricted authority in the matter of regulation 
and development of Inter-State rivers and river valleys and also provides 
for the setting up of a corporation to develop and regulate Inter-State 
rivers, etc. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

\ 
(5) The Constitu~on (Amendment) Bill, 1985 (Amendment of 

article 324, etc.) by Shri K. Ramam~y. 

The Bill seeks to amend article 324, etc. of the Constitution with a 
view to provide that the superintendence. direction and control of the 
preparation of electoral rolls and the conduct of elections to panchayats 
and other local bodies shall also be vested in the Election Commission so 
that elections to these bodies are held regularly and in a fair manner. 
It also proposes to make elections to panchayats and other local bodies 
as a Central subject by its inclusion in the Union List of the Seventh 
Schedule to the Constitu(ion. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(6) The Constitution (Amendment) Bill, 1985 (Amendment of 
articles 117 and 207) by Shrl Mool Chand Daga. . 

The Bill seeks to amend articles 117 and 207 of the Constitution with 
a view to omit provisions which provide for obtaining the recommenda-
tion of the President or Governor of a State for consideration of a Bill, 
which involves expenditure from the Consolidated Fun? of India or 
Consolidated Fund of a State, by either House of parhament or the 
Legi!1ature of a State. 
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After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(7) The Constitution (Amendment) Bill, 1985 (Insertion of new 
Part XA) by Shri Ananda Pathak. 

The Bill seeks to amend the Constitution with a view to confer legis-
lative power on Parliament to enact a law for the formation of an auto-
nomous region ~thin the State of West Bengal and to constitute a Dis-
trict Council for the administration of the autonomous region. 

After considering all aspects of the Bill, the Committee recommend" 
that the member may be permitted to move for. leave to introduce the 
Bill. 

(8) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 85, etc.) by Shri N. V. Ratnam. 

The Bill seeks to amend the Constitution with a view to put restric-
tion on the power of the President or the Governor of a State to dissolve 
the House of the People or the Legislative Assembly of a State. It also 
provides for giving more 'privileges to the members of Parliament and 
to the members of State Legislatures. 

After considering all aspects of the Biil, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(9) The Constitution (Amendment) Bill, 1985 (Amendment of 
article 79). by Shri N. V. Ratnam. 

The Bill seeks to amend the Constitution with a view to insert the 
words 'Rajya Sabha.' and 'Lok Sabha' after the words 'Council of States' 
and 'the House of the People' respectively, wherever they occur in the 
Constitution. . 

After considering all aspects of the Bill, the Committee reoommend 
that the member may be permitted to move for leave to introduce the 
Bill.' • 

(10) The Constitution (Amendment) Bill, 1985 (Insertion of new 
article 342A) by Shri G. M. Banatwalla. 

The Bill seeks to amend the Constitution with a view to provide for 
appointment by the President of a Commission for women, whose duty 
shall be to investigate all matters relating to safeguards provided for 
women under the Constitution, to look into specific complaints of depri-
vation of rights and ill-treatment of women, to report to the President 
upon those matters, and the President shall cause such reports to be 
laid before each House of Parliament. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

Classification and a!location of time to Bills 
4. The Committee then considered classification and allocation of time 

to fifty-nine Bills spectfied in A!lpendix. 
5. After considering all aspects of the Bills, the Committee recom-

mend that the following Bills be placed in category 'A':-
(1) The Constitution (Amendment) Bill, 1985 (Amendmen~of 

article 326) by Sh':"i Satyagopal Misra. 
-<2) The Constitution (Amendment) Bill, 1985 (Insertion of new 

article 31, etc.) by Shri Saifuddin Chowdhury. 
(3) The Constitution (Amendment) Bill, 1985 (Insertion of new 

article 16A) by Shrimati G::-:~a Mukherjee. 
(4) The Constitution (Amendment) Bill, 1985 (Insertion of new 

article 18A) by Shri Satyagopal Misra. . 
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(5) The Constitution (Amendment) Bill, 1985 (Amend-
ment of article 326) by Shri Puma Chandra Malik. 

(6) The Constitution (Amendment) Bill, 1985 (Amend-
ment of article 19) by Shri Suresh Kurup. 

(7) The One-Family One-Job Nonn Bill, 1985 by Shri 
Ram Bhagat Paswan. 

(8) The Constitution (Amendment) Bill, 1985 (Insertion 
of new article 16A, etc.) by Shri G. M. Banatwalla. 

(9) The Beedi and Cigar Workers (Conditio'ns of Em-
ployment) Amendment Bill, 1985 (Amendment of 
section 2, etc.) by Shri Ajit Kumar Saha. 

(10) The Welfare of Handicapped, Disabled and Mentally 
Retarded Persons Bill, 1985 by Shri B. V. Desai. 

(11) The Widows' Pension Bill, 1985' by Shri Virdhi 
Chander Jain. 

(12) The Constitution (Amendment) Bill, 1985 (Amend-
ment of aTticle 130) by Prof. P. J, Kurien. 

(13) The State of Goa, Daman and Diu Bill, 1985 by Shri 
Eduardo Faleiro· .. ' 

(14) The Contract Labour (Regulation and Abolition) 
Amendment Bill, 1985 (Amendment of section 1, etc.) 
by Shri Basudeb Acharia. 

(15) The Reservation of Posts in Government Services 
8.'nd States in Educational Institutions (For Economi-
cally Weaker Section of People) Bill, 1985 by Shri 
Ram N agina Misra. 

(16) The Constitution (Amendment) Bill, 1985 (Insertion 
of new PaTt IXA) by Shri S. M. Bhattam. 

(17) The Minimum Wages (Amendment) Bill, 1985 (Am-
endment of section 2, etc,) by Shri Ajoy Biswas. 

(18) The Constitution (Amendment) Bill, 1985 (Amend-
_ ment of aTticle 244, etc.) by Shri Piyush Tirky, 

(19) The Family ~lfare Bill, 1985 by Shri Digvijay 
Sinh. - , 

The Committee further recommend that a11 the remaining 40 Bills 
be plaCed in category 'B', The Committee recommend allocation . of 
time for each of the Bills as shown in column 5 of the Appendix. 

Recommendations 
6. The Committee recommend that-

(i) Shrimat; Geeta Mukherjee. Prof. Narain Chand Parashar, Sar-
vashri K. Ramamurthy. Mool Chand Daga, Ananda Pathak, 
N. V. Ratnam and G. M. Banatwalla ~ pennitted to move 
for leave to intf'Odu~e their Constitution (Amendment) Bills; 
and 

(ii) the classification and allocation of time to Bills by the Com-
mittee, as shown ill the Appendix, be agreed to by the House. 

NEW DELHI; 
23 July, 1985 

1 STava~ 1907 (Saka) 

M. THAMBI DURAl, 
ChaiTman, 

Committee on Private- MembeTS' 
Bills and Resolutions. 



SI. 
No. 

Name of the Bill and the 
Member-in-charge 

I The Constitution (Amendmnu) Bill, Ig8S 
(Amla.1II of artie" 371) by Prof. 
Madhu Danda\'ate. 

2 The High Court at Allahabad (Establish-
ment of a Permanent Bench at Bareiliyl 
Bill, 1985 by SIlri Harish Rawat. 

Bill No. 

I of 1985 

2 of 1985 

3 The Hindu Succession (Amendment) Bill, I~ of 1985 
Iq8S (i...,_ of uw CIrDJvr II A) b}' 
shri S.M. Bhattam. 

4 The Constitution (Amendment) Bill, 1985 12 of 1985 
(SlIfstittitioli of h6W flrlide.·' for ",lick 388, 
II:.) by Shri G.M. Baroatwalla. 

5 The Indian Citizens Abroad (Voting Right 20 of 1985 
at Elections) Bill, 1985 by Shri G.M. 
Banatwalla. 

6 The Removal of Folleroaeilmertts on Land 4 of Ig85 
in the Name of Religion Bill, IsH5 by 
Shri R. V. Desai. 

7 The PrevCDtion of Misuse of Religious 3 of 198s 
Places Bill, 1985 by Shri B.V. Desai. 

8 TiJe C'.onstitution (Ammdrnrnt) Bill. 1985 2 .• of 1985 (4.""11"_' of artie" 326) hy SJlri Satya-
gopai Misra. 

9 The Constitution tAmcndll'lent) Bill, 1985 45 of IgB5 
(iasertion "f"trD tlTtw 31, tl.:'.) by Sh ri 
Saif'uddin Chowdhnry. 

10 The Promotion of S~cularism Bill, 1985 47 of 1985 
by Shri S1ifuddin Chowdhury. 

II The Constitution (Amendmrnt) Bill, 1985 26 of Ig8S 
(ill<ertioa of new fI,,;a. 1604) by Shrimati 
Geeta Mukherjee. 

12 The Marriage Laws (Amen<hnent) Bill 32 of 1985 
Ig8S by Shrimati ('seeta Mukhez:jee. 

13 The Regulation of Employment of Child 27 of 1985 
Labour Bill, Ig8S by Shrimati Geeta 
Mukherjee. 

14 1ne Constitution (AIDI'.ndment) Bill, 1985 31 of 1985 
(AIIIeIItImmt qf ",.ticks 200 nnd 20 I ) by 
Shrimati Geeta Mukherjee. 

15 The J.1nd Acquisition (AmendlR!mt) Bill, 29 of Ig8S 
1985 (AmmtImmt qf fla;Ml4) by Shii 
G.M. BanatwaUa. 

16 The Freedom of Religion (Removal of 35 of Ig8S 
RestrictiolL.) Bill, 1985 by Shri G.M. 
Banatwalla. 

17 The Hi~ CoUrt of Himachal Pradesh 30 of Ig8S 
(F.stabliol,ment ofa Permanent Bmc.la at 
Hamirpur) Bill, 1985 by Prof. Narain 
('.hand Parasbar. 
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18 'flu, Con~tituti{)n (Amendment) Bill, 1985 33 of 1985 
(.4IMuIr7/011 of r.tid, 366, de.) by Prof. 
Narain Chand .Parashar. 

19 The Con~titution (Amendment) Bill, 19&51 28 of 1985 
(Amervbnmt of Lir:htk SchetloJ/') hy Prof. 
~arain Chand Para,har. 

20 The Con.titution (Am~dment) Bill, 1985 36 of 1985 
(..4l111ndmmt of artit:U1 60 fIIId 159) by 
Prof. Narain Chand Patamar. 

21 Tlie Constitution (Amcndmont) Bill,1985 25 of 1985 
(I1I1"'ion of new IITlide ISA) by Shri 
SAtyagopz.1 Misla. 

22 The Connitution (Amendment) Bill, 1985 '43 of 1985 
{..4m.ndmmt of (JrIiI:k 326) by Shri Purna 
Ch'lndra Malik. 

23 Thl" C'lnstitution (Amcmdmcnt) Bill, 1985 H of 19B5 
{..4l111nd"umt of (JrtieU 155, de.) by Shri 
Sudhir Roy. 

2~ T:l~ C"'lItitut,ion (Ameru;lment) Bill, 1985 46 of 1985 
("4rn'''irn~nt of (Jrticie 19) by Shri Suresh 
Kul'Dp. 

25 The Election Lo:ws (Amendm!:nt) Bill, 
1985 by Prof. P.J. Kuri!:n. 

26 The One-F:tmilv One-Job NOl'm Bill. 
1985 by Shri R'lm Bhagat Paswan. 

27 The Industrial Workers' Insurancc Bill, 
1985 by Shri Ajit Kum'lr Saha. 

28 The Con.titution (Amendment) Bill, 1985 
! ..4rnlllillllnt of artieie 31 B) by Sh,·i Ajit 
Kum1.r Saha. 

29 The C,>nstitution (Am~ndm"nt) Bill, 1985 
([lIfertion of fUlW article 16.", tle.) by 
Shri a.M. B1natw~l1a. 

3() The B~n on Rdi~o~.Conver.i(}ns Bill, 
1985 by Shri B.~ 'Oeo.i. 

31 The R"'l!:uhtion of Aoim)s<ion to M.-dic~1 
"nd E'lgineP!Ting Collel!:es and Openi'lg 
"f -New In.titutions Bill, 1985 by Shri 
Edu1.rdo Fald.ro. 

32 The <Amp,t1S'lrv Voc~tion~1 Educ~tion 
Bill, 1985 by Shri Eduardo Fale;ro. 

33 T1i" 'Constitution (Amen<l.ment) Bill, IQSS 
IAmnldIfUIlll ~f article 316, ,te.) by Shr 
K. R~,m~.murthy. 

/' 

39 of 1985 

41 of 1985 

38 of 1985 

58 of 1985 

5 of 1985 

79 of 1985, 

68 of Ig8S 

3t Thl" f1omtitution (Amrnoment) Bill, IQ8!i 77 of 1985 
(A_dmmt of artiek 74, ett.) by Shri 
K. R'lmamurthy. 

35 Th" Con.iitllent A''f'mbly Bill, 1985 by 75 of 1985 
Sltri K. R ... m ... murthy. 

36 Thc'imt)Clrt .. nd ElCPort Tra<l.e Bill, 1985 71 of Ig8S 
by 81tri K. Ramamurthy. 

"37 Tht' C"iFnl( on M"'l'ri?.~ Ext)en..es Hil!, 67 of 1985 
1985 b,: Shri Mool Chant! Daga. 

38 The S .. 1arif'S and AUowances of MinistM'S 70 of 1985 
(AtneQdm~t) Bi! J. 1985 (Suhstitution rif 
lmiolt 3~ by ~ri Mool Chr.nd nag,...' 
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B 2 hours 

A 2 hours 

B II hours 

B 2 hours 

A \I hours 
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B ·2 bours 
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39 The Prevention of Sxial Disabilities Bill, 
1985 by Shri Mool Chand Daga. 

40 Thf' Indian Penal Colif' (Amendment) 
Bill, Ig85 l0mUsUm of section 309) by 
SlIri Mool Chand Daga. 
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41 The Heedi and Cie;ar Workers (Conditions 
of Em!>loyment) !\m.,ndment Rill, Ig85 
(Ammdmmt of section 2, elc.) by Shri 
Ajit Kumv S:lha. 

3 

4-2 The C,>n'titution (!\m~ndmrnt) Bilj, Ig85 80 'of 19B5 
(A'lInIriment of Ei.~hth Schedul,) by Shri 
H·lI'i.h R'lwat. 

43 The RestTVation of Posts in Serviees and 86 of Ig85 
~ats in Edllcationai Institutions (for 
People Helonginll: to Economically 
Backward Areas) Hill, Ig8:; by Shri 
Harish Rawat. 

44 The Equal Remuneration (AmendmcTu) III of Ig35 
Bill, 1985 (Amendment of sectio~ 10, etc.) 
by Shrimati Bibha Ghosh Gy.wami. 

45 The Welfare of H'lndicapped, Disabled 93 of 1985 
and Mentallv Retarded Persons Bill 
1985 by Shri B.V. Dc,ai. 

46 The Union Territories (Prevention of Un. go of Ig85 
authorised Writings on the Walls) Bill 
1985 by Shri N.V. Ratnam. 

H The Specific Relief (Amendment) Bill, 89 of IgAS 
Ig8S (Amendment o{ seclion 14) by Shri 
Virdhi Chand.,. Jain. 

48 The ·Wi<hw.;' Pen.ion Bill, Ig8S by Shri gl of Ig8S 
Virdhi Chanlif'r Jain. 

49 The Code of Criminal Procedure (Amend- 92 of Ig8S 
ment) Bill, 1985 (Amendmellt of First 
Schedule) by Shri Virdhi Chander Jain. 

50 Tnt' Constitution (!\mf'ndment) Bill, 1985 57 of IgA5 
(Amendment of article 130) by Prof. P..}. 
Kurif'n. 

51 The High Court at Calcutta (Establish- 87 of Ig85 
ment of a PerIMnent Bench at Siliguri) 
Bill, Ig85 by Shri Piyush Tirky.) 

52 The State of Goa, Daman and Diu Bill, 84 of Ig85 
1985 by Shri Eduardo Faleiro. 

53 The Contract Labour (Regulation and 101 of Ig85 
Abolition) Amendment Bill, 1995 
(ArneruJment of section I, tic.) by Snri 
Basudeb Acliaria. 

54 The Reservation of Posts in Government 99 of Ig8S 
Services and Seats in Educational Insti· 
tutions (For Economically Weaker 
Section of People) Bill, 1985 by Shri 
Ram Nagina Misra. 

55 The Con.titution (Am~ndment) Bill, 
1985 (Insertion of ~w Par' lXA) by 
Shri S.M. Bhattam. 

-,_. 
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B 2 'hours' 

2 houj'~ , 

B 2 hours 

B 2 hour.~ 

B :2 hours 
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B 2 hou),s 

B :2 hours 
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2 hours 
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2 3 4- 5 

56 The Constitution (Amendment) Bill, gil of 1985 B 2 hours 
Sf5 (I""" Sf. - tilrlitM 47.t) by ri Di~ijay inh. 

57 The Minimum Wages (Amendment) Bill, 112 of 1985 A I hours 
~~ ~ ~f __ 2, de.) by 

rl y BJlwas. 

sa The ConstitutiOD (Amendment) BilIt;.g85 lOS of 1985 A 2 hours 
~ oj tITtidI 244, ,k.) 

ri Piyush Tirky. 

59 The Pamily We,fare Bill, 1985 by Shri 106 of 1985 A II hours 
Digvijay Sinh. 




